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Se Padmavathy

- Korankuzhi Roadarikathu Puthan Veedu‘

Kottakkakam P.0O. -
via Aryanadu : o o Applicant

vs. I o
1. The Supdt. of Post Office
. South Division,Thiruvananthapuram

2+ The Chief Postmaster General,Kerala

Circle,Thiruvananthapuram

3. Union of India reytésented by
its Secretary in the Ministry of
Communlcations,Wew Delhﬁ

4. &o Arumugham,bupdt of . Post Offices
Trivandrum South Djivision,

Thiruvananthapuram ‘ o : ‘: ReSpondents
. MCe Gs Sasidharan Chempazhanthiyil : Counsel for the
| ' ' . o applicant
"~ MCe Coe Kochunni'uair, ACGSCA ‘ o Counsel for the
. : .| respondents
CORAM -

THE HON'BbE MR. Ne. DHARMADAN JUDICIAL MEMBER

. ‘ |
THE HON'BLE MR. R. RANGARAJAN ADMINISTRATIVE MEMBER
- JUDGMENT .

HON'BLE MR. N. DHARMADAN JUOICIAL MEMBER . -

The applicant filed ‘this application under section

19 of the Admlnistrative TrlbunalS' Act challenglng the

app01ntment of the. fourtn resfondent as BPMLMmriah@dE*L

post office. He also prays for a declaratxon that the

’termlndtiom of the Serv1ce of the applicant as BPM,

Muriakode is void.

2. . The vacancy of BPiM, Muriakode post office érose on

account of the order'paSSed'on'tné regular incumbent

'<§E§§§ﬁ§2§@m§9ff‘the serViCe pu;Suant to disciplinary

action.After conducting regular selection, the fourth

respondent was seiected and appointed. That appointment



.

was challenged in this application alleging- that the

selection itself is illegal., The fourth respomdent was

~already removed from the party array as per the order

on M.P. 986/9g.
3 o The whole controversy came to an end on the basis
of the submission af the bar that on account of the
conclusion of the_disciplinary enquiry initiatedvagainst

the regular incumbent and finding him not guilty, he

was alloyed to rejoin duty'aﬁ‘per Annexure R—? order.

Under these circumstances, the applicant's claim for

- - ‘ - -
reinstatement does not deserve consideration.

4 The learned counsel for the applicant submitted
that because of the illegal selection of the fourth

fQSpohdent, the applicant uas prevent5d from getting

experience. On the other hand, if the applicant was

selected, she could have claihed additional advantage,

which if legally recognised, will be beneficial for

~getting future appointments in the same Post Office.

5 , ﬂgiginal fourth respondent is not a party.“
Moreover, the questioh raised by the applicant does not
arise for consideration at‘present..'lt can be considered
only:uhen a vacancy of ED Agent arises in future in this
Post Office. However, we make it clear that the appliﬁaﬁt
can raise all the contengions'For‘claiming:preference |
over -the selected candidate at’ the appropriafe time

»

when a vacancy aéises'in the post office in future.
6 With these dbservations, we cleose the application.
7 There shail be no order as to c:iii:aﬂvﬂﬂv
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